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CENTRAL ADMINISTRATIVE TRIBUMAL LUCKNOW BENCH LUCKNTW.
0.A..N0o.95 of 1991.
Um8 Shankor eeccesecccecccacccssccesss Applicant.
Versus

Union of India & OtherS e.eec.eee......RoSpondcnts,

Hon'ble Mr.,Justico U.C.Srivastava,V.C,

Hon'blo Mr.,K.Cbhbayva,A.M.

(By Hon'blo Mr.Justice U.C.Srivastava,V.C.)
The applicant was ongaged as Safajiwala in
Northorn Railway,Lucknow Division on 7.12.82. He got
tomporary status aftor working 120 days apd as such
ho bocame entitlod to all the bonofits of the temporary
Government sorvant which ho was gotting. Ho was s ont
for modical oxamination along with other Safaiwalas
and on 14.2.90 ho was fourd medically unfit duo to

his failurc in tho vision tost of Category C-1.
Thoroafter, the applicant did not turn up for duty
but ho filed an appoal and his appcal was considorcd
and ho wag ro-oxaminod for Catogory C=1 by tho Sonior
Divisional Medical Officor on 10.5.90 and ho was
declarcd unfit. He again proforrcd an appoal for lowor
catogory C=2 and the medicaleoxamination im rospoct

of tho same too took place and the applicant was fourd
unfit for Catogory C-2. Tho gricvance of tho applicant,
who has not statod that he was found medically fit

for Catogory C-2, is that having been fourd medically
unfit for Category C-1, urdor Paragraph 152 of tho
Indian Railway Establishment Codo, an altornativo
appointment should have been found out but no offorts
wero m3do to find out an altornativo @ppointmont.

The applicant made roferénces of tho Supremo Court
Casos, Thoso casos have no applicability ine-2smuch as
the applicant’s appeal was considorod and ho was not

found modically £it for lowor Catogory arnd that ig vhy

thore was no option for the railway authority but to
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contimic the samo situation. However, in view of tho
fact that although tho applicant because of failure
in vision tost, was fourd urfit for both Catogoriac

C-1 and C=2, evon noy altermativo appointment can

be given to him in casc tho same is availablo. If

the applicant offers himself for medical-oxamimation
and he is found/giﬁ any other lower catcgory or

any other work which can be peformed, there appears a
reason 3s to why the respondents will not consider
his case for ro-employment for such alternative

job. Let it be done within a period of three montho
from the date of submission of medical cergificato
by tho applicanthWith these observations, the

application stands disposed of. No order as to costsS.

VICE CHAIRMAN.

ME (&)
DATEDs OCTOBER 19,1992.
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